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Sh. Sudeep Harkauli, Advocate for the Resolution Professional (RP) of the
company under CIRP. Sh. Pradeep Singh Sisodia, CGSC representing the Central

Government.

The Ld. Central Government Standing Counsel (CGSC) seeks time to furnish
the comments of nominee of the Ministry of Corporate Affairs (MCA) in the
Committee of Creditors (COC) of the Corporate Debtor Company in respect of the

present application.

That apart he further seeks time to receive instruction from the MCA/Central
Government with regard to the present amendment application. Hence, time is
granted for both purposes. Although the amendment sought for appears to be formal
in nature but it is appropriate to know the stand of the Government before

considering such amendment.

Meanwhile, the interim order passed earlier to be continued. Hence, the case

is fixed for reply and argument on 9" February, 2018.
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Dated:19.01.2018 H.P. Chaturvedi, ™
Member (Judicial)
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